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consult his family members, friends and
associates and propose the names of
these people to be elected. This
circumstance would conclusively prove
that what I had said is correct and there
was never any intention or any thought
of misleading the House or misleading
the hon. Members. I had correctly stated
the position and I stand by it.

MR. CHAIRMAN: The
stands adjourned till 2.00 P.M.

The House then adjourned for
lunch at thirty minutes past one
of the clock.

House

The House reassembled after lunch ; at
two of the clock, THE VICE-CHAIR- j MAN,
(SHRI M. P. BHARGAVA) inthe
Chair.

STATEMENT BY MINISTER RE
COLLISION BETWEEN MADRAS-
JHOWRAH JANATA EXPRESS AND

A GOODS TRAIN AT ANAPARTI

ON 8TH MAY, 1968

THE MINISTER OF STATE 1IN |
THE MINISTRY OF RAILWAYS
; (SHRI PARIMAL GHOSH):  Sir,
; information has been received that 38
Down Madras-Howrah Janata Express
collided with the rear of a I Down
Goods Train at Anaparti Station on
Rajahmundry-Waltair ~Section of the
South Central Railway at about
01.48 hours this morning. As a result of
the collision, the engine of the 38 Dow,
Janata Express and a parcel van
marshalled next to this engine derailed
and capsized and the brake van of the
goods train aa well j as the wagon
marshalled next to this J brake van
derailed. Two  other |wagons of the
Goods Train also derail- 1 ed. The
driver and a fireman of ! 38 Down
Janata Express died. The Guard of the
Goods Train and other railway
employee along  with two other
unidentified persons have also i died.

About 27 passengers travelling in j the
38 Down Janata Express sustain- j ed
minor injuries. The second fireman of 38
Down Janata Express sus- !
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tained  serious injuries and has been
removed to Rajahmundry Hospital.

The General Manager, South Central
Railway, the Chief Medical Officer, the
Chief Mechanical Engineer along with
other railway officers have proceeded to
the site of ths accident.

The cause of the accident is under
investigation.
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SHRI LOKANATH MISRA
(Orissa): If accidents go on at this rate
there Would be no surprise if people in
the country would start calling Mr.
Poonacha as the Minister of Accidents.

SHRI CHITTA BASU (West Bengal)
. He has already become one.

SHRI LOKANATH MISRA: Yes-
terday I did not associate myself with
other Members who demanded for his
head. Today I am feeling gradually
convinced that at least one of the three
should go. Who it is, I do not know. The
person who is looking after the general
administration of the Railways will have
to go. Without his going, the toning
effect that has to be set in the Railways
will not come about. There is a re-
markable difference, Sir, between the
Railway Administration of the previous
days and of this year particularly.
Previously we could never conceive of so
many accidents within such a short time.
There must have been some indifference
at some level in the Railway
Administration. Which is that level and
where is that person to be found who is
responsible for these accidents? Can't the
Minister of Railways locate this? As an
outsider who has nothing to do with the
Railways I can at least think about this
and analyse and say that these accidents
are concentrated in a particular area, in a
particular number of Railways, may be
Southern Railway, may be South Eastern
Railway
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or Northern Railway. Has the Minister
categorised the Railways and found out
where the incidence of accidents is much
more than in others and if so has he
asked the concerned General Managers
to satisfy him regarding the justifiability
of being absolved from responsibility of
such accidents or in the alternative to
g0? Ha, he done it? If he has not done it,
if he does not take the head of one of the
General Managers and set things right,
he will probably have to sacrifice his
own head.

Statement

SHRI B. D. KHOBARAGADE: 1t is a
great tragedy that accidents are occurring
every day. Only yesterday we had a
discussion in the House on the accidents
which took place in some other parts of
the country and today we are informed by
the hon. Minister of the accident which
occurred near Rajahmundry. It is very
essential that they should put a stop to
such accidents. We were told that the
Kunzru Committee had made a number of
valuable suggestions and
recommendations regarding safety of
travel on Railways. I do not know what
steps have been taken by the Railway
Ministry to implement those
recommendations and suggestions. [
know that there Is a Directorate of
Railway Safety and in spite of that I do
not understand how such accidents can
take place. Shri Loka-nath Misra said that
at least one of the General Managers
should go. I would say that the person
who is in charge of the Directorate of
Railway Safety should go. Normally
whenever there is any accident, an
enquiry takes place and only those
subordinate officials, who were actually
present near the spot, are severely dealt
with. Personally I feel that the persons
who are responsible for safety of travel,
for periodical inspection and supervision
to see whether all those formalities
regarding safety of travel are observed or
not, those higher officials, should also be
held" responsible. We only wake up on
the day when there is an accident. I do
not know whether the higher
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officials or the hon. Minister takes any
action to see whether the instructions for
safe travel are being followed and
implemented by the subordinate officers
or not. Therefore, it is the responsibility
of the Safety Directorate and other

by Minister

officers to see that all the
recommendations,  instructions  and
suggestions are followed and im-

plemented by all the subordinate officers.
So, it is very essential that one of the
higher officials must go. Tlie hon.
Minister should try to emulate the
example of Lal Bahadur Shastri, who
resigned at that time, because of a
number of accidents that took place
during his regime as Railway Minister.
As Mr. Bhandari has pointed out,
perhaps, to statisfy some Goddess, it will
be necessary to sacrifice some person, so
that we can save hundreds of lives which
we are losing in such accidents.
Therefore, it will be in the fitness of
things if the hon. Railway Minister
resigns because of these accidents.
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SHRI K. DAMODARAN  (Kerala):
Sir, I am sorry the hon. Railway j
Minister has not revealed to us anything
more in his statement than what j has
appeared in the PTI bulletin.
Normally whenever there were such
accidents at least there was a sense  of
sorrow and a feeling of anxiety. | Now,
everybody seems to have become callous
and unperturbed by such accidents.
The minimum that the Railway
Minister can dois to rush to the place
of accident, as soon as he gets news of an
accident,  go there personally, take the
next plane, make some personal
investigation, come back and do
something for the future. Even that is not
being done. What is the wuse of
complaining and crying?  There is no
use of making complaints at all. At least
the Minister can go there, see the
persons who are there and at least he must
have some feeling for the people who die.
Even that is not done. What can t"y do?
I do not expect they will do anything
except making some statements and

promise  some  enquiries which will
never come about.

SHRI BANKA  BEHARY DAS
(Orissa): From the statement of the

Railway Minister which he has made
today or he made yesterday about
that accident near Madras it seems that
the Railway Administration is not at
all concerned about such targic accidents
that are taking place practically three
or four times every month, and the
more the accidents we are having in India
it seems the more the Railway Board is
being  strengthened, as if Dby
strengthening  the Railway Board, by
having more Members on the Railway
Board or having j more officers as they
have done dur- | Ing the last Railway
Budget the ac- j cidents can be averted.
The Minis- \ter may say that after the
report
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usually a Committee is set up  and the
usual enquiry will be there, and they will

say it is human failure or mechanical
failure. But shall we wait for this
Committee's report and allow these
passengers to be  killed like this or the
railway staff? In this particular accident
as | saw  in the press also, the
express train dashed against the goods
train which was standing on the railway
station. Absolutely it  might be a
human failure also. I want to know
from the Minister, is he going to wait for
that Committee which hag been set up to
give its report—it may give its report after
two years—or is he going to enquire into
the particular accident and see whether
there is more workload on the railway
staff as a result of which the human failure
is occurring? We know  that some
time back there was the station masters'
work-to-rule movement. Others al9o0 had
their movement. Everybody is feeling
in the lower rungs that there have been
more of workloads, whereas in the
hierarchy of the Railway Administration
more officers are being inducted. That is
why I am requesting the hon.  Minister
that instead of taking all these things so
lightly—from  today's statement  or
yesterday's statement it is  obvious
that he will go to the place—he should see
whether it is a case of human failure
and, if so, whether it is a question of
the workload on the lower staff for which
these failures are occurring, so that we
passengers  who travel in the Indian
Railways, who have been gradually
losing faith and confidence in the
Railway Administration, are at least able
to have safe travel in the Railways.

- SHRI K. CHANDRASEKHARAN
(Kerala): Mr. Vice-Chairman, it is only
this morning that we read in the
newspapers that from the 2nd of October
they are going to increase the speed of
some of our Express trains to 120
kilometres per hour and that within a few
months thereafter more Express trains
will go at IOO kilometres per hour.
With the pie-
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LJMin K. ChandraseKharanj

sent standard of efficiency and main-
tenance of our Railways, I fear that we
are out for more serious and greater
accidents seeing the way in which even at
the present speed the trains are running
they are getting into accidents. I am not
saying anything against a particular
Minister or a particular Ministry, but from
the way the Railways are functioning to-
day the Railway system, I must say,
constitutes a very badly managed State
undertaking if not the most badly
managed of the public undertakings in
this country. It is not only dangerous to

. of the railway staff that there is no j time
spent or available for looking into these
through carriages, and most of them
therefore are running at great risk. The
condition of some of the tracks which I
know of are extremely bad. During the
course of the last two months on the
Cochin-Shoranur line there have been al-
ready three derailments, and it is said that
we are out for more derailments because
the condition of the track is extremely bad.
I submit therefore that all these matters will
have to be immediately gone into at a very
high level, and that level can be reached
only at the level of a Parliamentary

travel in a train, it has become irksome, it Committee.

has become inconvenient, it has become
disturbing, if I may say so, to travel in a
railway train. There is no water, there are
no lights, there are all sorts of small
things going about in the compartments of
most of these trains, so that you are out
for accidents and while awaiting
accidents you are always disturbed. I
must say therefore that before increasing
the speed of our trains we have got to see
that we maintain a minimum standard of
efficiency and maintenance, and for this
purpose a general probe into the working
of the Railways is necessary, and I would
very seriously suggest the immediate
constitution of a Parliamentary Com-
mittec for the purpose of going into all
these aspects so that not only accidents
will be averted, because people will have
to see that there are no accidents from the
point of view of both the staff and the
public, but the people who are the users
of these trains are able to use them in a
proper and comfortable manner.

Sir, just a few words more. The cause
of the accident has not been stated by the
hon. Minister, but I believe, Sir, that it
can only be a human failure or a
technical failure. Etiher way it is bad
enough. Most of our through carriages
particularly those being used for long
distance trains, I say, are not being
attended to. I have it from the
members

Before I sit down I offer my heartfelt
condolences to the families of the
bereaved and their dependants.
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21t F wifeq ot qgw . #R
& a4 § w2aw wee & qrg faera
A1 foal 1 37w Fgm a1 v eR
FAAT ZATC &1 %1 g1 wAa & 1
zafae ¥or fadaw & B ot i
qi% fa=re w7t gom fr gort s &
ot fafqaar a1 9§ § w91 7
frar s wwar § 1 ag AT wATEA
W el dxmar frafty afes
I W OW 4% AW ; W gW
agt a7 faoia @ £ fs fafaeet Rama
qET FLAT, AT SHET HAT BIE FHATCAT
FaT ZAC FHATCET § FIT A 9@ g
AT A FHATN § IAF FICW T
waT 8Tl A gw wamA § fF
qfeare fqdraT &1 sm W fafaed
& w9 fgar faar srar aifz aifs gad
wra #fgs Ast ¥ &

SHRI S. S. MARISWAMY (Madras):
Sir, I give my full support to the view of
the hon. Shri Chandra-sekharan who just
now said that a small Committee
consisting of Members of both Houses
should go into the working and condition
of the Railways. It is the only remedy
that we can suggest now. There are so
many defects in almost all the railways.
If you talk to the railwaymen, if they are
free, if they are not in the company of
higher authorities, they give out so many
reasons; when we  go
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along with the officials, they keep mum.
So the best remedy is, you appoint a
small Committee to go in detail into the
working condition of the railway
employees.

Statement

Secondly, I want to say on the point
that some of the Members from this side
are urging for the resignation of the hon.
Minister of Railways, Shri Poonacha,
and his deputy. This is not such a thing
that has suddenly developed, it has
become a natural phenomenon; ever
since we came under the Congress rule,
this has become a day-to-day occurrence.
During the period when Shri S. K. Patil
was the Railway Minister, there were
346 accidents in a year of 365 days and
we had to console ourselves that it had
become a part of our life. It is not the
blood of Shri Poonacha or Shrl Parimal
Ghosh which is the answer; the answer
for that is, appoint a small Committee
consisting of Members Of both Houses.
They must go and visit every station and
find out the real cause, should go into the
working condition of the employees, the
condition of the rolling stock and a
number of other things. That is the only
remedy. The Committee must come and
submit its Report and. the Government
must come forward; with an assurance
that they will act wupon the
recommendations of the Committee.
That is the only thing that I want to say.

SHRI MULKA GOVINDA REDDY
(Mysore): These railway accidents have
become a daily occurrence. It it a
disgrace that these things are happening.
As Shri Mariswamy has just now said,
360 accidents occurred in a year during
which Shri S. K.Patil was the Minister in
charge of Railways. And now they are
occurring daily. People are afraid of tra-
velling by trains; so much so they have
lost confidence in the railways. And our
Ministers, in spite of the demands made
in both the Houses, have not got the
grace to resign. They are small men, they
cannot follow the example s'et by the late
Shri Lal BanBdur  Shastri.  Even Shri
Ajit
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Prasad Jain, when there was criticism of
his Ministry when he was in charge of
Food, resigned. But there are so many
other Members in the Congress Party
who are competent to take up the
Railway Ministry; they are all waiting in
the queue. They

have come here after finishing their
Governorships and Chief Ministerships
in the States. So, there is no dearth of
competent men to come to occupy the
Railway Ministry. If the Minister of
Railways and the Minister of State for
Railways have not got the courage and
grace to resign, Parliament should
dismiss them, and we should not show
any mercy. We cannot play with the
lives of our Indian people. We should
take very stringent action in this mattter.
We cannot be silent spectators when
these things are happening daily. There
is so much of inefficiency and incom-
petence in the Railway Ministry.
Whether the Railway Minister is directly
responsible or not, he must bear the
constitutional responsibility for these
accidents. When there was the adverse
finding of the Chagla Commission in the
Mundhra Deal against him, even Shri T.
T. Krishnamachari had to resign, and he
resigned. The Railway Minister and the
Minister of State for Railways should
resign. If they do not, Parliament should
take that stringent measure of dismissing
these ministers.

by Minister

SHRI S. S. MARISWAMY: The
entire Cabinet must go.

PANDIT S. S. N. TANKHA (Uttar
Pradesh). Sir, it is Indeed a matter of
deep regret that so many accidents are
taking place very frequently. After all, it
has to be found out as to why accidents
occur so often now and why they were
not taking place before with such a
frequency. Only yesterday, the Minister
told us that out of the 500
recommendations made by Dr. Kunzru's
Committee in their Report, 350 or so
have been accepted and 150 remain to be
accepted, which are still under
consideration. I would like the Minister
and the Railway Ministry to carefully go
into those re-
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[Pandit S. S. N. Tankha] commendations
and see whether in those recommendations
there is any such thing which, if it had been
implemented, could have prevented any of the
accidents which have recently taken place. If
they are not of such a character as could have
prevented these accidents, the matter is
different. But if by implementing those
recommendations it was possible to prevent
any of these accidents, then it is of the utmost
importance that those recommendations are
implemented at once whatever the
implications or the cost of implementing those
recommendations may be to the Government
and the Railway Ministry. Personally, I do not
think that the resignation of the Minister will
help matters in any way- When the late Shri
Lal Bahadur Shastri resigned, personally I
was very sorry for It because I knew that his
resignation would not make much difference
in the working of the Railway Ministry. It is
perhaps the men who are really responsible,
those who are in charge of those matters who
should be held responsible. For instance, the
officer who may be charged with railway
safety should certainly be brought to book for
such accidents. He should take steps to see as
to which other related officers of his are
responsible and they should jointly find out
ways and means why such accidents occur.
That is my submission.

SHRI B. T. KEMPARAJ (Mysore): Mr.
Vice-Chairman, I wonder at the way in which
Members of the Opposition are making a fuss
over the matter .

SHRI DAHYABHAI V. PATEL (Gujarat):
Fuss?

SHRI B. T. KEMPARALU: ... on the ground
that the Minister should resign .

SHRi SUNDAR SINGH BHANDARI:
This very attitude ig objectionable.

SHRi B. T. KEMPARAJ: ...and
that accidents sire mainly due to mis-
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measure. All this is to create scene before the
hon'ble House. Because there is an accident,
it does not call for the hon. Minister's
resignation.

by Minister

Sir, accidents may be due to several
causes. It is necessary in the interest of the
public and also the country to see that
necessary steps must be taken to safeguard
against occurrence of accidents. Even if the
hon. Minister no,, resigns and goes away,
some other Minister will come. He will not
be in a position to see that no accident occurs.

Sir, accident is an act of nature which may
be due to several causes ..

SHRI LOKANATH MISRA: Act of
nature.

SHRI B. T. KEMPARALJ: . . Therefore, the
hon. Members on the Opposition should
realise that accidents tend to occur while the
vehicles are in motion. After all, nobody can
check it. Nobody can check the screws or
failure of break while the vehicle is in motion.
There are several mechanical processes which
nobody is in a position to check. Therefore,
the hon. Members on the Opposition must
know that accidents occur while vehicles run
on the Railways. The Minister cannot go and
see the happening of an 'accident which is a
thing beyond the control of any huttian being.
Therefore, the Opposition Members should
realise that mere resignation by the Railway
Minister will not tantamount to prevention of
occurrence of accidents.

SHRI LOKANATH MISRA: A great
contribution from Mysore.

SHRI B. T. KEMPARAIJ: On the other
hand, Sir, some hon. Members on the
Opposition were wise enough to suggest that
there may be a Committee constituted to go
into the matter to find out why these
accidents are occurring every now and then,
here and there, and if it is found that there is
something within the human control it should
be rectified. There-
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fore, I vehemently oppose the sug- \ gestion that
hon. Ministers should j resign.

SHRI PARIMAL GHOSH; Mr. j Vice-
Chairman, Sir, it is with deep j regret and
profound sorrow that I rise to answer some of
the points that \ have been raised in this House
in connection with this particular railway
accident.

Sir, it is unfortunate on- my part that only
yesterday I had to answer I a Calling Attention
notice in connection with another accident and
again j today I am her, to answer the cause ot
another accident. Sir, I can understand and
realise the concern of the hon. Members. But
when in this debate a number of points have
been raised, I would like to clear some of them
I would wish that Members try to bear with m{
and understand the exact position as it is today.

Sir, yesterday also I had mentioned about
the trend of some of the accidents that have
taken place In the course of this one year. In
most of the accidents, we have found out,
these are stations where we do not have
modern gadgets and sophisticated items. Still
there are stations where we do have all these
modern gadgets.

A, I was mentioning yesterday, the accident
that took place at Yalvigi on the Southern
Railway, it occurred on a station where we do
not have modern gadgets and the cause of the
accident on preliminary investigation, it was
found out, was that the station staff
responsible to receive a particular train on a
particular line were mistaken. On these
stations also the arrangement is that unless
and until three people, who are responsible to
admit a train, combine together to make a
mistake, an accident cannot happen. In the
case of Bharwari, the accident that took place
on the Kan-pur-Allahabad section, we have '
all the modern gadgets. So the question of the
staff committing a mistake did not arise on
that station. Then how did this accident take
place? In spite of the station having
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all these modern gadgets, it was the driver of
the train who disregarded the signal and met
with an accident. Now, as I explained and the
point was raised yesterday also—it is not
enough to have modern, sophisticated
equipment to eliminate accidents because it is
the man who will have to operate this
equipment.

Yesterday also I mentioned about the trend
of accidents due to two reasons, due to human
failure and due to mechanical failure. Sir,
about 72 per cent, of th, accidents that have
taken place were caused by human failure,
and about 11 per cent, of them were caused
by mechanical failure.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Why is there human failure?

SHRI PARIMAL GHOSH: I am coming to
it. Sir, the main point that we have to
consider is whether th, accidents are on th,
increase or ar, they on the decline. That is the
point which we must consider.

SHRI MULKA GOVINDA REDDY:
Nobody will believ, you.

SHRI PARIMAL GHOSH: It is not a
question of believing me. These are things
which are already there, and the hon.
Members ar, at liberty to examine them.

SHRI SUNDAR SINGH .BHANDARI:
This is a question of theory and percentage.

SHRI PARIMAL GHOSH: 1t is a question
of the number of accidents that are taking
place today. (Interruption by Shri J. P.
Yadav). You have had your say. Now let me
hav, my say. Even if we take the year 1959,
the tota] number of accidents in that year,
taking all sort; of accidents together, was
about 16,000. while today in 1967-68. taking
all accidents together, the numbe, is about
5,889.

AN HON. MEMBER: And the number of
deaths?
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SHRI PARIMAL GHOSH: The
number of deaths has nothing to do with
an accident. In one accident the casualty
might b, a hundred while in another
accident of a similar nature we may
escap. any casualty.

Statement

SHRI MULKA GOVINDA REDDY:
Sir, the Minister is misleading. It is well
known that som. accidents, which are
called accidents, are actually not
accidents. In that way some accidents
might have occurred and th, number
might hav, been reduced. But the fact
remains that the number of accidents that
have occurred ig much more,

SHRI PARIMAL GHOSH: I am
coming to that point. The hon. Member
has mentioned about consequential |,
accidents in which category are included
collision, derailments, trains running into
roads etc. These ar, accidents wher, th,
possibilities of casualties ar, much more.
If we consider such accidents from 1960
till today, w, will find that the number of
accidents has come down to almost half
today. It is not only the question of th,
number of accidents, Sir. We have t, take
into consideration that the train kilometer
has doubled and the number of accidents
ha? been brought down to half. I can
appreciate on, thing. Sir, that logic is no
solace to those persons who hav. lost
their lives and I can very well understand
the amount of bunching of accidents
today. I am not giving any explanation
for these things. But I will try to explain
to the h°'- Members. Let u, try to
understand the Railway operation. Today
we have above six-million people
travelling every day on the Indian
Railways and we carry about 5,52,000
tonne;, of goods from on, part of the
country to the other parts. W, are
employing about 13 § lakhs of people
working in different places in varying
climatic conditions. This is the
magnitude of the picture in which we
have to consider an accident. I am not
giving an explanation for all these things.
I appreciate that this Is unfortunat, that
thig thing  has
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accidents

by Minister

happened.  The causes of
ar, under investigation.

Another point mentioned by the hon.
Member there is the speed of the trains
which we are now thinking of
introducing. None of the accident that
have taken plac, is due to high speed. The
result of the impact of the accident would
be almost the same whether the speed is
25 miles per hour or 40 miles per hour.
And when we are thinking of running
high speed trains, we ar, conscious of the
strain on the track. And the tracks on
which high speed trains will be run ar,
being thoroughly examined and they will
be certified and passed by the
Commissioner of Railway Safety who is
not under the Railway Ministry. Another
point that hag bee, raised is about the
resignation of th, Railway Minister. Sir,
this point was raised yesterday also and I
have also replied to that. Tf the exit of the
Railway Minister will eliminate railway
accidents, certainly the Railway Minister
should go. But after all, thi is a challenge
that the Railway Ministry is supposed to
meet. I consider that if the Railway
Minister resigns and goes away, that
would be the easiest way of escaping and
shirking the responsibility. I do not have
any faith in that, I do not believe in that.

SHRI LOKANATH MISRA: That is
subjective consideration.

SHRI PARTMAL GHOSH: Regarding
the other points that have been
mentioned, about the working hours and
so on, these points definitely

SHRI K. DAMODARAN:
accept th, challenge?

SHRI PARIMAL GHOSH: Of course,
I accept the challenge. Certainly I rlo not
believe in resignation.

The point that wa; mentioned is that w,
must try to find out the causes of the
human failures. Sir, this is a,very
important point which is agitating our
mind also, and that is why we have
constituted a Com-

Do you
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NEW DELHI st i gl (a7 9iw)

THE VICE-CHAIRMAN (SHRIM. P. 7 #1% fa% agr fadzs sar sigm
BHARGAVA): I have received a letter fF ¥98 Sgar a4 wrEEEw
from the Sub-Divisional Magistrate, — . e
New Delhi, which read, as follows: ot " 7?'” Ffali ‘T’Efx RRLE ?T"- I
"I have the honour to inform you A1 ¥I79 AT &1 7T Afew LT 150
that I have found it m, duty in exercise 200 @A firgare go wfanz &
2T 30T | | Ao ¥ 92 3vE

of my powers under section 64 Cr.P.C.

to direct that Shri Golap Barbora, - o

Member of the Rajya Sabha, b,  ¥@ararfmazl a7 wree ag gaw art

arrested under section 188, L.P.C, fo, ¥ FIE 349 11 | 9% TaTE ¥ Ao

violation of  prohibitory  orders @ S a RS e oL
H A AT IWF AT gATE WL
TETE AT ATITATOT 307 H 2 JARTTTHTT
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promulgated under section 144,

Cr.P.C. at Patel Chowk, New Delhi,
gang T Aifge fF w98 ond
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and shouting anti-Kutch  Award
730 WNT AF qRAT 3 A1 FeIAwE
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mittee consisting of technical people, the
union people, the officials and others.
They are now going int, the details of all
these things and in the recommendations
of, that Committee, all these things -will
definitely be taken into consideration.
Thank- you.

ANNOUNCEMENT RE ARREST OF
SHRI GOLAP BARBORA,
MEMBER OF RAJYA SABHA, IN

slogans at about 1-40 p.m today, the
8th May, 1968.

Shri Golap Barbora, Member of the
Rajya Sabha, was accordingly arrested

at Patel Chowk, New Delhi, on 8-5-
1968, and is being produced before the
Judicial Magistrate for trial."

SHRI SUNDAR SINGH BHANDARI

(Rajasthan): Mr. Vice-Chairman, Sir,

AT AT HIT AT A 7@ AT W K
var afefafy sora geir @ wowe
WO KT H T FI AT TG, A oY g,
TFar | gataT # ww wfie a1z frgaw

weAr Jrgar § o g gt w9 @
%t fr F%9 ugE Far ¥ A Or
AT WA % 347 &8 A d gy
75 audAd a1 AEN WT TZ Al AT
fwmrr @t fasdt F 930 300 § 394
fraq arr fimware 2o &) 39 99%
1T/ FIE FA AT A2T 0

THE VICE-CHAIRMAN (SHRI M P.
BHARGAVA): You want to make a
submission on this information?

st g fag Werd - a0
z v meg G & ame ga
qr1, yeargg  wifaqor g1, & fwe a9
CIEE R ER e CE IR R L EA T
w71 fqdae 2 B o qeamz =59 3 2
OF TAFNAT T3 77 F9 TF 5 A7
AW |7 A ACTE T&1 97 ITe TEAA
FT MIFATRT ¥ HERAT T AT A Aoy
¥ w97 e fag wma F Ao

LEEG!

THE PUBLIC PROVIDENT FUND
BULL, 1968—continued

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The time allotted for the
Public Provident Fund Bill is one hour.
Two Members have al-



